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{Authoritative English tcxz of the Himachal Pradesh Parygtan Vya- '
vasapa Reg:srrrkaran Aldiniyam, 1988 (1988 ka Adhiniyam Sankhyank

9) passed in Hindi).

THE HIMACHAL PRADESH REGISTRATION, OF .TOQURIST
TRADE ACT, 1988 |

[Act No: (9)2 of 1988J:
ARRAGEMENT OF SECTIONS - .
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1. Passed in Hindi by the H.P° Vidhoo Sabha! ~-For ' Statement “of ‘Objeets.and 1
Reasong see R, H.EP. Extra. datcd9-4-1988. P- 514 and P. 530.

2. =Act No, 9" Subs fo:“Act No. 6" vide roification NO: LLR-I(6)3/87, dateif -

5-B- 1933, pubhshed mR HLE Emra d.w.d 5 9-1930 P, 215
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(Received the assent of the Governor, Himachal Pradesh, on the 24th
May, 1988 and was published in Hindi ia R.H.P. Extra,, dated tle 26th
May, 1988, pages 877-894 and in English in R, H.P. Extra. , the dated 26th

May, 1988 pago 895-909.)

An Aet to provide facilities to the tourisis and for registration of person.s'
deah'ng with them and for marrers connected :herem.rh

"Bg it enacted bythe Legislative Assembly of Hlmachal Pradeshin the
}:Thirty-ninth Year of the Republic of India as follows :— .

CuAPTER-1
PRELIMINARY .

1. Short title, extent and commencement.—(1) This Act may be called
the Himachal Pradesh Registration of Tourist Trade Act, 1988

(2) . It extends to the whole of the State of Himachal Pradesh.

(3) It skall come into force on such date ag the State Govemmunt
may, by notification in the Official Gazette, appoint.
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2. Exemptions.—(1) This Act shall not apply to a hotel, tourfst rast
house, dak bungalow, sarai, inn or any institution or premises managed or
run by the Government or alocal authority.

(2) ;The State Government may direct that all or any of the provi-
sions of this Act shall not, subject to such conditions and terms as it
may specify, apply generally —

(! to premises used for a public purpose of a charitable nature
or toany class of premises used for such purposes ;
{i}} to promises hoid by a public trust for a religious or charitable
purpose and let out at a nominal rent; or
(iif) to premises held bya public trust fora teligious or charit-
able purpose and administered bya local authority, -

(3) Ths State Government may, also by order, direct that all or any of
ths provisions of Chapter-III shall nat apply to such hotels or institutions,
or such class of hotels or institutions, subject to such terms and conditions,
if any,as may be specified in the order.

3. Defiitions.—In this Act, unless there is anything repugnant in the
subject or context,—

(@) “bPlagk-list” means a list maintained and exhibited for dealers,
hatel-keepars, travel agents, guides. and excursion agents who
have baen black-listed under the provisions of this Act;

{b) “certificate of registration™ means a certificate {ssued under this
Act; ) .

{¢) “dealer”® meansa person carrying on in atourist areathe business
of selling any notified article, whether whole-sale or retail, and
includes his agent or employee transacting business on hisbehalf’;

(d) “excursion agent” means a person engaged in or engaging
Thimself in arranging oxcursions, tours or picnics for a tourist or
tourists; : )

Fﬂ “Govcm:-ncnt“ means the Goverament of Himachal Pradesh,

/Y gaide™ means a porson who ongages himselfasa paid. guide
for tourists: _
Provided thatno parsonshall be eligible to beregistered asa guide, unless
he possesses such qualifications as may be preseribed:
Provided further that notwithstanding any prescribed gualifications
he persons who were working as gnides, befors the commencemsnt of
this Act, shall ipso fucto be registered as such guides;

(g) “hotel” means any premises or part of premises including o

liouse-boat, restaurant, bar or a tent where lodging with or without

board or any kind of eatables or beverages or other services are -

by way of business provided for a monetary consideration, and
includos such promises as are given onyent during the season[;I!

A “hotel-keeper” means any person who owns or operates a hotel
as proprietor and includes a parson managing or ¢perating the
affairs of ahotel on behaif of the proprietor;

() “local authotity” means the Deputy Commissioner, Mv:niéipal
Corporation, Municipal Committee, Notified Area Comitiee.
Panchayat and Pablic Trust in the raspective jurisdiction;

o ——

1. ** Subs for “>* vide Noti, No. LLR D{113/87 Legis. Dated 6-10.1988
published in R.H,P, Exira Dated 5-9-[988 p. 2156

-
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(Jy **malpractice”™  includes’ cheating, touting, - impersonation,
obstructionin allowing free choice for shopping or stay or travel
.. mapagemsnt; charging a price higher than that displayed on the
Tabel, or rentor remuneration-higher than that fixed under this
Act; failure to display price label on each article; failure to djs-
_ play the rent list; failure to give cash- memos; Wwillful failure to
oxecute an order within the stipulated period-and according to
the terms-agreed upon; and failure to provide accommodation to
the tourists when- available or providing accommodation during

the season ondaily/monthly rent to'persens otherthan tourists,

Explanation-I.—For the purposes of this clanse, “‘labelled price™ Ethe
_price displayed on the label on notified article) shall be
~ such reasonable price-as may be fixed by the prescribed

-authority. .

Explanation-II.—The cxpression *‘touting™ -means coercing for shopping,
. accommodation, transportation, sight-seeing or pester-
ing for any particular premises, persons, establishment,
dealer, manufacturer or any other- service connecied
+ .with tourismwith the consideration. of personalbenefit;

(k1. “notified drticle”, means any article notified in the Official Gazette

- . Jorthe purposes of his Act, andfor differént touristareas, different
articles ‘may be notified; .

‘(!) “Official - Gazette® means the Rajpatra, Himachal Pradesh;

(), “prescribed” means prescribed by rules made under this Act;
. () Mprescribed authority’® meansthe authority '[notified]as such by the
. Government, provided that different authoritics - may be noti-
fied for differcnt areas and for different provisionsof this Act;
-.{0) I"season’ means the period from September 16 to ‘June 30 and the
.rast of the period of the year will constitute “off season”;
{p) “spécified accommodatian” in relation to a hotel means accom-
. modation (by whatever name called) other than the accommoda-
~--tion available jn exclusive rooms, toibe provided to personsstaying
ina hotel-and which is of such a.class as maybe determined by the
vprescribed-authority fromtimeto. time;
- (g):#tourist-area” ineans any area notified.by the. Goveraent .in the
Official Gazette to-be a-tourist area for the.purpases of this. Act;
- {r) “tourist” means a person or group of parsons,.incliding pilgrims,
-visiting any .- tourist area in the State of Himachal Pradesh from
: . any.part of India or outside India; and C
- (8)-“eravel agéat” means a -person engased in the business of making
. travel, camping, tour operating or other travel. arrangements for
tourists for a2 monetary considerationand includes a tourist guide

- and a shikar‘outfitter.
Explanation —The expression “travel airangements”, includes~

"+ (@)... arrangements for transporiation ;
(b) : arrangements-{or lodging with or without board ; and

1. -*emtified" - susbtituted by “notiffed’”vide Naotification No.! LLR-D(6)3/87-Legis.,
dated 5-8-1988, qub]ished in R.H.P. Extra); dated-5-9-1988, P. 21561.
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-(c) rendering other services, such as- assistance for providing conveni
- ence for game and sports or receipt or - despatch of personal
betonging of a lourists or takmgplmtograph (s) of a tourist.

CHAPTER-TI
REGISTRATION OF DEALERS

- 4., Registration of dea'ers.—Every percon intending to carry on business
‘of a dea!er under thisAst shall, before he commerces srch business, apply
ot registration to the preseribed authority in the prescribed manner :

" Proviced that mothingin thissub-séction shalt apply to the sale of noti-.
fied articles infairs and temporary markets organisec during fesii afs.

(2) Notwithstanding anything contained in sub-section (1) any person
already carrying on business of selling any notified article in a tourist arca
on.the date, on which such article is notified under clause (k) of section 3,

" shall apply for registraiion under this Act within three months from the
aforesaid date.

" (3) Every application made under sub-section (1) shall be  disposed of

within'a perigd of three months from the date of receipt of the application,

failing " which the application shall be deemed to have been:accepted for
registration. -

5. Certificate of registration of a dealer.—The prescribed authority shall,
unless. registration is refused under section 6, directthatthe nameand
the .particulars- of. the dealer be entered in the registér maintained for
the parpose and shall issue a certificate to the cealer in the prescribed form
within @ period of three miobths from the date of receipt of the application.

6. Refusal to register & desler.—The preséribed authority may refuse to
register adealer underthis Act on'any of thefollowing grounds,'namely:—~

“:(a) if ke is convicted’ ‘of an offence nnder Chapters XIV and XVI of
the Indian "Penal Code, 1860 (45 of .1860) or under any of the
" provision§ of .this Act or of an offence puaishabie iinder any
" law providing for the prevention of hoarding, smiiggling or. pro-
fiteering or adulteration of food and drugs or corruption ; and
«two years-have not elapsed smce the termination of the senterce
\mlposeduponmm

(b) if he hag beep declared an msolvent by a courl of competent jutis-
-diction and has-not been discharged ;

() if hisname has been removed from the register on the ground men-
tioned in clause {¢) "or clause (¢) of sub-section (I) of section
7 and three months have not elapsed since the date of such removal;

{(d) if in the opinjon of the _prescribed authority there is sufficient
_ground tobe recérded in writing, for refusing registratiein:

Provided that no dpplicatien for registration shall be refused unless the
~persol ;applying for registration has been afforded a reasonable opportunity
of being heard,
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7. Removal of the name of a dealer from the register.—(1) The prescribed
authority may, after affording a rcasonabie opportunity of being heard, by
an order in writing, remove the name of a dealer from the register and cancel
his cortificate on any of the fellowing grounds, namely:— "

q) if he ceases to be a dealer;

b) if he is convited of an offence under Chapters XIV and XVI of
the Indian Penal Code, 1860 (45 of 1867 or under the provisions
ofthis Actor of an offence punishable under the law providing
for prevention of hoarding, smuggling or profiteering or adul-
teration of food or drugs or corraption;

(c) if he is declared an insolvent by a court of competent jurisdiction
and has not been discharged; .

() igj any com(li:laint of malpractice is received and provided against

m; am
{e) if he is balack-listed by the prescribed authority.

{2) Any dealer whose name is removed from the register under sub-sec-
tion (1) shall forthwith cease to be a dealer.

8.. Black-listing of dealers.—(I) The prescribed authority may on proof
of complaint of maipractice or for any other offence committed under this
Act for reasons to be recorded, black-list a dealer, after takinglnto consi-
deration the nalure of malpractice or gravity of the offence, for a period
which may extend to six months,

{2) The particulars of a dealer black-listed shall be exhibited at conspi-
chous places in alf tourist areas and notified to all travel, trade and other
concerned orgaaisations, foreign missions in India and Indian missions
abroad and other important cocerned channels after the order black-listing
him has become final. '

(3) The action taken under sub-section (1) shail not protect such doaler
from being prosecuted wader the provisions of this Act,

(4) Ifthe prescribed authority is satisfied that there ara sufficient grounds
for removal of adealer from the black-list, it may after recording the reasons,
order his removal from the list andissue [afresh]? cestificate of registration on
payment gf prescribed fee and notify the same for the information of all
concerned.

9. Notice of removal and black-listing of 2 dealer.—Before removing
the name of a dealer from the register under section 7 or black-listing him
under section 8, the prescribed authority shall give notice to the dealer
of the ground or grounds on which itis proposed to take action and hold an
lnquiry in the presence of the dealer giving him a reasonable opportunity
of showing cause agajnst it. :

CHAPTER-ITT
REGISTRATION OF HOTELS

10, - Registration of hotels.—(1) Every . person intending to operate a -
hotel in a tourist area shall, before operating the hotel, apply for registration
to the prescribed authority tn the prescribed manner.

1. “afresh” Subs. by “afresh” vide Notification No. LLR-D (6) 3/86-Legis, dated 5-8-1988
"Published in RHP Extra, Dated 5-9-88 P. 2156
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"~ (2) Notwithstanding anything contained in sub-section (1), any person
already operating a hotel In a tourist drea on the date g notification under
clause{g) of section 3 is issued shall apply [or registration within three months
from the aforesaid date.

(3)_Every application”made under sub-section (1) shall be disposed of
within_ a period of three months from the date of receipt of the application,
failing which the application shall be deemed lo have been accepfed for
registration.

11. Certificate of registration of a hotel,—The prescribed authority shall,
unless registration is refused under section 12, direct the entry of the name
and particulers of the hotel andthe hotel-keeperto be cntered in the register
maintained for the purpose, and shall issue a certificate of registration to
the hotel-keeper in the prescribed form,

12. Refusal to [register]’ a hotel.—The prescribed authority may
refuse registration of 8 hotel under this Act on any of the following grounds,
namely :— -

(@) if the hotel-keeper is convicted of an offence under Chapters
XIV and XVI of the Indian Penal Code, 1860 (45 of 1860) or
ki under any of the provisions of this Act or of an offence
punishable under any law providing for prevention of hoarding,
smuggling or profiteering or adulteration of food or drugs or
corruption and two years have not elapsed since the termination
of the sentence imposed upon him;
() if the hotel-keeper has been declared an insolvent by a court of
competent jurisdiction and has not been discharged; -
(¢) if the name of the hotel-keeper has been removed from the register
onthe grounds mentionedin clauses(c), (), (e) or(g) of section 13
and three months hdve not clepsed since the date of suchremoval,;

(4} if the premises do not conform to-the prescribed standards;

() if the hotel-keeper does not hold a licence or certificate required
10 be held by himunderanylaw forthetimebeinginforce; and

(f) if in the opinion of the prescribed authority, there is any sufficient
ground, to be recorded in writing, for refusing registeation:

5]
Had

Provided that so application for registga tion shall be refused unless the
pet,scén applying for registration has been allowed an opportunity of being
heard. .

13. Removal of the name of a hotel from the register,.—The prescri-
bed authority may, by an order in writing, remove the nameof a hotel.

from the register and cancel its certificate of rogistration on any of the follow-
ing grounds, namely:— :

* {a) if the hotel-kesper ceases to operate the hotel in thetourist area for
: which heis registered;

1. -vregister Sub-register o yide notification, No. -ILL'R—D(S)!JSS-];qgis., dajed
5-8-1988, published in R.P.H. Extra,, dated 5-9-1988, P, 2156.
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(#) if the hofel-keeper is convicted of an offence under Chapters XIV
and XVI of the Indian Penal Code, 1860 (45 of 1860) or under -
any of the provisions of this Actor of an offence punishable
under any law providing for the prevention of hoarding, smuggling
or profiteering or adulteration of food or drugs orcorruption;
and two years have not elapsed since the termination of the sentence
imposed upon him.

(¢) if the hotel-keeperis declared an insolvent by 4 court .of competent
jurisdiction and hasnot been discharged;

(/) if the hotel-keeper fails to comly with any of the provisions of this
Actorrules framed thereunder;

(¢) if the hotel-keeper fails fo remove a lodger or wilfully keeps the
lodger in a hotel, who becomes a nuisance for the inmates in an -
adjoining building;

{f) if any complaint of malpractice is received and, proved against a
hotel keeper; '

gg) thhehotel is black-listedunder section 14;and,

/1) 'if the hotel-keeper pro\qdes accommodatlon in the hotel to local,
‘residents of the area’in preference to' the tourists visiting thc
area.

14. Black-listing of hatels,—(1) The. prescribed authority may, - on proof
of complamt af malpracnce of for any otherofience commiitied vinder this Act,
for reasons to be recorded, blacK-list a ‘hotel, after. taking into consi-
deration thenatureof malpractlcc or grawty ofthe offence, foraperiod which,
mayextend tosix months. .

(2) The particulars of a black-listed hotel shall bo exhibited at conspi-
cuous places in all tourist areas and notified to all travel, tradé and other
concerned organisations, foreign missions in Indm and [ndlan rrussnons
abroad.

(3) The action taken under sub-section (1) shall not protect such hotel-
keepers from bemg prosecuted under the provisions ‘of this Act,

(4) Iftheprescribed authority issatisfied thatthereare sufficient grounds
for removal of a hotel from the black-list, it may, after recording the' reasons,
order its removal from such list and issue a fresh certificate of registration on
paym_qnt__dqf the prescribed fee and notify the same for the information of .all
concerne ..

15, Notice of remaval and black-hst]ug of 2 hotel,—Before removing the
name of a hotél from the register tindér ‘section 13 or black-hstmg it undcr_
section 14, the prescribed auttiority shall give' notice' to tho-hotel-keeper .
of the ground or grounds on which it is proposed to take action and hold ™
an enquiry jn the presence of the hotel-keeper giving him 2 reasonable
opportunity of showing cause againstit.

16. ' Fixation of rates.—The .prescribed author{ty may, in consultation..
witlythé cammittée to be'constitiited in the preScrlbed mannet,— .

(4) fix the reasonable maximum rates and service-charges, 1f any,
commeénsurate with the standard of the hotel and qualify “of food,
accommodation and semce which may be chirged by the hotel-
keeper during " “season’ *and “off —season” periods for bodard or
lodge or for both from persons staying therem or from other -
custoraers:
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Provided that the rates for fodging shall be fixed with reference to each
room or specified accommodation and the number of the {odgers
to be accommodated;

(8) fix the percentage of accommodation of daily and monthly lodzers
in a hotel, '

(¢) fix the number of lodgers to be accommedated in eéach room or
in the specified accommodation in the hotel;

(d) fix fair rates separately for daily and monthly lodgers.

Explanation—For the purposes of this Chapter, a lodger who agrees to
reserve accommodation in'a botel for a period of less than
amonth shall be deemed to be adaily lodger.

17, Revision of fair rates,—The prescribed authority may, from time
to time, revise the fairrates (the percentage of accommodation orthe number
of lodgers) fixed under section 16.

18. Fixation of rates pending such fixation by the prescribed - authority.—
Till such timethe prescribed anthority hasnot fixed fajr rates, the percontage-
of accommodation and the number of lodgers, as required under section 16,
the hotel-keeper shall fix and notify these to the prescribed authority by the
31st March each year and separate rates will bo fixed for “season™ and ““off-
season’ periods.

. 19, Display of information.—Where under section 16 or section 17 the
prescribed authority has fixed or revised the fair rates, the percentage of
accommodation or the number of [odgers, or even in case where the pres-
cribed authority has not fixed rates, etc., the hotel-keeper shall display a
notice of tha fair rates, the percentage of accoramodation, the number of
lodgers ata conspicuous place in the hotel and ar agent of the hotel-keeper
shall also keep a copy certified by the prescribéd authority of such infor-"
mation onhis person. . L -

20, - Charges recoverable in excess of fair rates.—(1) Notwithstanding any
apreement to the contrary, no hotel-keeper- shall charge any amount in
excess of the fair rates fixed. ' :

(2) Any sum paid by the Ilodger in excess of the fair rate shall be recover-
able by him at any time withiu one ycar from the date of payment from the
hotel-keepér and may, without prejudice to any other remedy for recovery,
be adjustable by such lodger for an amount payable by him to the hotel. ~

21. Ne ejectwent to be made’'if fair rate paid.—No hotei-keeper shall
evict or refuse board or any other service to a lodger so long as he paya or is
ready and willing to pay the ratefixed and ovserves and implements the
other conditions of his agreement in so far as they are consistent with the
provisions of this Act: ’ . T ‘

Provided that where, under section 16 or section 17, ‘the prescribed
authority has fixed or revised the percentage of accommodation for daily
and monthly lodgers respectively, the hotel-keeper may refuse accommoda-
tion ‘to any daily or montbly Jedger if the accommodation in respect of
such class of Jodgers is filly occupied, ’ I
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22, When hotel-keeper may recover possession.—Notwithstanding any-
thmg conta,med -in this Act; a hotel-kéeper. shall be entitled . to .recover
possession of the accommodation provided by him on obtaining a certificate
fromthe prescnbed authonty totheeffect that,—

(a) the lodger has been guilty of conduct which constitutes a nujsance
. or an -annoyance 10 any adjoining or neighbouring lodgers; or

(b) the accommodation is reasonably and bonafide required by the
owner of the hotel either for his own occupation or for any
other cause which may be dcemed satisfactory by the prcscrlbed
authority;or -

(¢) the lodgerstaying on monthly basis is hatutually irregular (or has
been a defaulter for threa months) in making payment of the charges
for board, lodging or otherservice providedin the hotel; or

~ {d) the lodger "has failed to vacate the accommodation on. termination
. of the period ofthe agreement in respect there of: -~ ...

Provided that before issuing a certificate under tlus clause, the prcscrlbcd
authority: would: take into consideration the: vacancies; -if amy, inthe
a,ccommodat:on for daily and monthly Iodgcrs at that .ume or

(e) thp lodger has done any act wh.lch is mconsnstont w1th the purpose
. for which the accommodation i§:provided to him.or which is likely
to affect adversely and substantially ‘the hotel-keéper’s interest
therein: -

Prowded that before issuing the certificate a reasonable opportumty will
be; gtven 'to thalodger to present’ tiis case. o

23. Hotel-keeper to present detailed bills.—Every hotel-keeper shaIl
present'detailed bills to the person rosrdmg inthe hotol and other.’ customers
and shﬁﬂ give recelpt in acknowledgemeht of all payments. e

. .24. When the hotel-keeper may honour conflrmation of hookings at,
particular rate.~If a hote]-keeper confirms a booking at a pasticular rate, it
wﬂl, ‘even if accommodation’ at hlgher tates alone is; avaxlablo At the time
of arrival of the person for whom accommodation stands booked be honoured
at the same- rate,

~ .25, Inspection with or w:thontnotloe.—'rhe prascnbeci_authonty, or. any
othér ofﬁcet ‘authorised by him 'to mspect hotel’ Ppremises from tune to tune ]
will be alIowed ﬁ-ee access w:th or w:thout pnor notzce ‘

Cuum IV
TRAVEL AGENTS

- 26, Regm&aﬁon of fravel ageuh excarsion agent or guide. ——(I) No
person shall carry onthe business of a travel agentf,! excirsion agent or-
guide in a tourist. area, unluss he 1s regtstered in accordanoc w1th the
P owsmns ‘of’ ﬂ:us Act

Bigeed  riid ol ler

Ty b added v)de Not. No. LLR-D(G)S/S? dated 5-8-1988 pubhshed'
© iRELP. Extri., dated5-9-19ss B2136)." ’
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2} Every person intending to act as a. travel agent, excyrsion agent or
guide in a touritst area shall, before he commences fo act as such, - apply for
rogistration to the prescnbed authority in the prescribed hanner.

[&)] Noththstandmg anything contained in sub-section (2), any person
acting as a travel agent in a tourist area on the date a notification under
clause (¢) of section 3 is issued shall apply for registration within three
months from the aforesaid date.

@ Every application made under.this section shall-be disposed of within
a period of three months from the date of receipt of the application .and
after its dlsposal the applicant shall be intimated about its acceptance
for registration,

27. . Certificate of registration of travel agents etc.—The prescribed
'nn:hont}r shall, unless registration is refused under section 28, direct the
entry of the narhc and particulars of the travel agent, excursion agent or
guide to be made-in the register maintained for the purpose and shall'issue
a certificate of registrationto the travelagent or excursion agentor guide, as
the casemay be, in the prescnbed form.” ;

28. Refusal to register a travel agent, excarsion agent or gmde.—-The
: prescnbed ‘authority’ may refuse the registration of a travel agent, excuirsion
dgent ‘or guide under this'Act onany of the following grounds, narmely:—-

{a) ifhedoes notpossess any -of the prescribed. quahﬁcanons, ,

{B) if be has been convicted of an offence under Chapters XIV and X VI of
the Indian Penal Code, 1860 (45 of 1860) or under any of the provi-
sions of this Act or of -an offence punishable under any law
providing for the prevention of hoarding,. smugghng or profiteers
ing -or adulteration of food or drugs or corruption;and two years
have not elapsed since the' termination of :the senfence imposed
upon him;

{¢) if he has been declared an, jnsolvent by a- courL of oompetent '
jutisdiction and has not been discharged;

.(d) if his name has been removed from the register on the grounds

" nientioned in clauses (c); (d) or (¢) of séction 29 of 'this'Act’ and
3 months have not elapsed since the date'af suq:h removal; and -

(¢) if in 'the opinion of the’ pruscnbed ‘authority 'there is ‘sufficiént
ground, to berecorded in writing, for rcfusmgreglstrauon .-

Provided that no application for registration shall be: refused qunless the
person applying for registration has been aﬁ'orded a reasonable  opportinity
of being -heard. -

29 'Rémoval of the name:of trme] agents ete. from the: regtster..—-'[‘he
prescribed’ authority may, by an order.dn wntmg; remove the.-ndme of 2
travel agent, excursion agent or guide, 85 the case may be, fromthe register
and ‘cancel his certificato: of reg:stratmn on -any:of-the following - grounds,
namely:—

(ag ifhe ceasestoactasa travel agentina touristarea;-

(6) if héds convicted of :an offence ‘underChapters X IVand XVI of the
Indian Penal Code, 1860 (45 of 1860) or under any of the provisions
of this Act or of an offence punishable under any law providing
for‘the -prevention of hoarding, ‘smuggling: or..profifeering or
adulteration of food or drugs or-corruption; and dwe years-have
not clapsed since the tormination of the sentence imposed upon him;

-
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{¢) if heis declared as an insolventbya court of competent jurisdic-
tion and bas not been discharged;

(d) if any complaint of malpractice is received and proved against
him; and

(e) if heis black-listed by the prescribed authority.

30. Block-listing of travel agents.—{1) The prescribed authonty may
on proof of any complaint of malpractice or for any other offence committed
under this Act, for reasons to be recorded, black-list a travel agent after
taking into consideration the nature of the malpractice or the gravity of

. offence, for such period asthe prescribed authority may deem fit.

(2) The particulars of a travel agent black- hstcd shail be exhibited at
conspicuous places and notified to all travel, trade and other concerned
organisations, foreign ruissions in India and Indlan missions abroad.

(3) The action taken under ‘sub-section (1) shall not protect such travel
age.nt from being prosecuted under the provisions of this Act.

(4) Ifthe preseribed authonty is satisfied that there are sufficient grounds
for removal of a travel agent from the black-list it may, after recording the
reasons, order his removal from such list and issne a fresh certificate of
registration on payment of prescribed fec and notify the'same for the infor-
mation of all concerned,

‘31; Notice of removal and black-listing of travel agents.—Before re-
‘moving the name of a travel agent from the register under section 29 or
black-listing him under section 30, the prescribed authori ity shall give notico
to the travel agent of the ground or grounds on which it is proposed to take
action and hold an inquiry in the presence of that person, giving him 2
reasonable opportumty of showing cause agzunst it.

32. F:xahou of rates.—The prescribed authority may, by notification
in the Official Gazette, fix fair rates which may be charged by a travel agent
for thg services rendered by him to a psrson enganing him as such.-

33.. Rensmn of fair rates.—The prescribed authonty may, from time to
time, revise the fair rates fixed under section32.

34. When travel agent fixes and notifies the rates.—Till such time the
prescribed authority has not fixed fair rates, the travel agent shall fix and
notify these to the prescribed authority by 31st day of March, each year..

35. Display of information.—Where under section 32 or section 33, the
prescribed authority has fixed or revised the fair rates or even in case the
prescribed authority has not fixed rates, the travel agent shall display a notice,
at a conspicuous ‘place in his office, of the fair rates and such infor-
matjonasmey be prescribed.

36. Charpes paid in excess of fair rates --(1) Notmthstandmg any
agreement to the contrary, no travel agent shall charge any amount in excess
pf the rates fixed, .
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(2) Any sum paid by a person in excess of the fair rate shall be recoveia
able by him at any time within one year from the date of payment from the
travel agent and may, without prejudice to any other remedy for re-
covery, be adjustable by such person for any amount payable by hlm
to the travel agent.

37, No refusal to render services.—No fravel agent shall, without a
reasonable excuse, refuse to make available his services to any person 50
long as he pays andis readyand willing to pay the rates fixed.

38. Travel agents to present detailed bills.—Every travel agent shall
present detailed bills to the person -availing his services and shall give
receipts in acknowledgement of all payments recejved,

39. Travel agentsnot to demand t:ps, efc—~Travel agentisnot to demand
fips, gratuity, presents or commission, other than as prowded uader this
Act, from any parson engaging him or from any hotel-kezper in whose hotel
such person resides or intends to reside.

1

CHAPTER-V
APPEAL AND REVISION.

40, ‘Appeal.—(1) Subject to the provisions of sub-section (2), an appeal
shall lie from every order of the prescribed authority under this Act to'the
appellate authority to be appointed by the Government,

(2) Every such appeal shall bz preferred within ninety days from the
, date of communication of the order: . _

" Provided that the appellate authority may entcrtam thc appeal -after
the expiry of the said period of ninety daysifitissatisfied thai the appeliant
was prevented, by sufficient cause, f!_.'Ol'ﬂ prcfel_'nng thc appeal in time.

(3) The appellant shall have a right to be represented by a couasel or
by-a duly authorised agent and the prescribed authority may be represented
by such officer or persons as the proscribed anthority may appoint.

(4) On receipt of any such-appeal, the appellate authority shall, after
giving the appellanta reasonable opportunity of being heard and after
making such enquiry asit deems proper, pass such ordcr asjtmay deem fit,
after recording the reasons thersfor.

41. Revision.—The revisional authority to be appointed by the Govern-
ment may, either on its own motion or on an application made by an
aggrieved party, call for the records of.any case disposed of by the appellate
aunthority, for the purpose of satisfying itself as to the correctuess, legality
or propriety  of any order passed by the appeliate authority and paas such
order thergon asit ma}rdeem fit and such order shall be final : .

Provided that no such record shail be called for after the expiry of 1!1rcu :
months from the date -of communication of the order:
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Provided further that no ordér undér this section shall be made to the
prejudice of a peison unless he has had a reasonable opporiunity of being
heard either personally or througli a counsel orby a duly’ authorzsed agent.

CHAPTER-V]
OFFENCES AND PENALTIES

42, Pcualfy for defanlt in registration.—Any persen carrying on busi-
ness of a dealer, hotel-keeper or travel agent without a proper registration
under this Act or in violation of any of the provisions of this Act shall be
punishable with imprisonment for a term.not exceeding 6 months or. with
fine not exceeding ten thousand rupees or with both, and ifthe breachis a
coptmmng one with a m:mmum fine of one hundred rupees per day and
maximum of one thousand ripees per day depending upon the classifi-
cation of the hotel, or the travel agency, as the case may be, made in thé
manner prescribed by the Hotél and Rcstaurant Approval and Ciasmﬁcaﬂon
Committee constituted by the State ‘Goverhiment from time to time.

Explanation—A person who has iiadé an application within the prescrib-
ed period and which i3 pending disposal shall not be a def‘aulter
for the purposes of this section: )

43, . Penalty. for false statement.—If . any person required to make a
statemont under this Act -wilfully makes 2 false statemént or.suppresses a
wmaterial fact with an jntention to mislead the proscribed authority, he shall
be punishable with imprisonment for a term which may extend to three
months or with fine notexceeding one thousand rupees or with both.

44. Certificate not fo be  assigned —Any person who lends, transl‘ ers or
assigns the cortificate of registration issued under this Act, without the-per-
mms;on in writing of the prescribed aulhorn)r, shall ba punishable with
imprisonment:for a term which may extend to six months-or w1th fine not
exceedmg ten thousand rupees or with both.

45 Ceruﬁcate {0 be shiown'ta, peréons oit demand r—-( 1y Any person regts-
tered under this Act shallat’ qII ‘times, on! 'demand; produce and sh‘o‘w his
certificate "to any of the following  persons, namely'

(a) the prescribed’ au{honty or any ‘officét duly alithorised by it m‘tlns
beha!f and '

(B) any bona ﬁde customcr

(”) Any person who refuses on ‘demand to show his Gerfificate to, or
-atlow “to be read by, aity/of the'psisons duthorised to’ demiand 'it," shall’ be
punishable ‘with ‘fine ot ekcéeding five Hutdred rupeos

46. Penalty for lha“lpmcﬁce —Any hotel: Kesper ‘or travel agent who
commits 2 malpractice’in ‘a 'tourist aréa 6rcontravenésany other provision
of this Act for which no specific penalty has been provided, shall be punish-
‘able ‘with imprisonment for a térin which may extend to thrde ifoiths or
with fine notexceediiig fen thotisaid riip=es or with both, -
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47, Obstructing lawful authorities.—If any person wilfully obstructs or
offers any resistance to, or otherwise interferes with the discharge of the
functions of the prescribed authority or any officer authorised by it exer-
ercising any power, or performing any duties conferred or imposed upon it
or him by or in pursuance of this Act or the rules made thereunder, he shall
be liable to punishment with imprisonment which may extend to three
months or withfire ot exceedingone thousand rupees or with both.

48. Power of the court to fry cases summarily.—All offences under this
Act may be tried 6 a sumimary way by'a Chief Judicial Magistrate or by any
other Magistrate of the 1st Class specially authorised by the High Cotirt
and the provisions of sections 262 to 265 (both inclusive) of the Code of
Criminal Pragcedure, 1973 (2 0£1974) shall, as far ds mhay be, apply to such
a tral: - - oo IR :

Provided that whenat the commencement of, orin the course of a summary
trial under this section, 'it appears- to the Magistrafe that the fature
of the case is such- that it is, for any reason, undestidble to tey summarily,
the Magistrate shallafter hearingthe parti¢srecord an orderto that éffect and
thereafter recall any witness who may have been examined and proceed
to hear or rehear the case in the mariner . provided by the said Code. - '

., 49, Tustitution of proceedings.—No prosecution shall be instituted against
any person foran offence ‘under this Act, except on'a  compléaint made by
the prescribed authority orthe officer authorised by itin this bebalf.

- 50. . Power.of prescribed aunthority fo summon apd enforce attendance of
witgesses “and.. other: persons.~— The prescribéd ‘authority ‘shall have -afl;
the powers of acivilcourt under the Code of Civil Procedure; 1908 (5of 1908)
while lImaring anapplication under this Act, in respect of the following matters,
pamely:—— - 2 T il T ey e e Y e

(i) summoning and enforcing attendance of the complainant or the
; person- against’ whom: complaiiit \is made under ‘this' Act’ and
witnesses required in.connection therewith; T

* (i) compelling the production of any document; and
i) exarﬂirfing witnesses on adth; E T

LA T Ty o . . -
and may summon and examine sio moto any person whose evidence appears
tobematérial. . co T

. 91... Composition of offences.—(1), The prescribed authority may accept
from any_person who.is- reasonably suspectedof ‘having ' commiited an
offence under this Act, a sum of money by way of composition of such
offence and may out of the moneyso received compensate the pérson against
whori the offence has been.committed- to-the extent the préscribed authority
deCreRsoRAble. hr o P T e enhed sutho

(2) On the comﬁosition of offence, no further proceeding in respect
thereof shall be taken.against the accused and if any proceeding has already
t‘:!?eﬁn_‘ ;p_sttt{ Uted againsi him in a court; the composition shall have the éffect
of acgupttall” . v cee e T T

Y
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CHAPTER-VIT

MISCELLANEOUS

52. Notification of changes—{1) Whenover a business for which a
certificate of registration is held by a person devolves, by inheritance, or
otherwise, upon any other person or undergoes a change in respect of any
particular entered in the registers under this Act, such person shall, within
one month of the date of such devolution or change, notify in writing the
fact to the prescribed authority. :

(2} The prescribed authority shall make necessary changes in the register
maintained for the pyrposeand inthecertificate ofregistration,

(3) Notwithstanding anything contained insub-section (2), the prescribed
. authority mayremove from the register thé name of the person in whose
favour the certificate was issued and cancel the certificate of registration, if
the successoris not elipible to be registered under this Act, '

"53. Return of the certificate of reﬁistmtion.——When a certificate of regis-
tration is cancelied under this Act, the person holding the certificate shali,
within seven days from the date of service in a prescribed manner of the
orderofcancellation, return ittothe prescribed authority.

54. Duplicate certificate,—If a certificate of registration issued under
this Act is lost, damaged or destroyed, the prescribed authority shall, on
an application made in that behalf by the person holding such certificate and
on payment of the prescribed fee, issue a duplicate certificate.

55. Renewsl of certificate—~Every certificate of registration issued
under this Act shall expire after a period of three years from the
date on which it is issued or' renewed, and on am application made to it
and on payment of such fee as may be prescribed, the prescribed authority,
unless— - :

(i) the certificate holder has ceased to be in business;.or

(7i) the certificate holder has incurred any disqualification for being
registered under this Act;or : , )

(iii) the certificate holder’s name has been removed from the register

. and the period for which his name has been removed has not

expired;or - :

(iv)* the certificate holder has been black-listed and the order black-
listing him has not been revoked; shail renew the certificate of
registration for a further period of three years at a time.

56. Certificate of registration to he kept exhibited.-—-The certificate of
registration shall be kept by the person holdingitin a conmspicuous place
at the principal place of his business and if he has no ptincipal place of
business or acts otherwise than in any particufar place, he shall keep it on
his person. - .

. 57. Paoblication . of list of persons removed from the register.—The
prescribed authoirty shall, from time to time, publish in the Official
Gazette and insuch other manner 2sit deems fit, the names and addresses
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of the persons aud of the hotels whose namss have been removed from
the registerand have been refused registration under this Act.

58. Power toinspect.—The prescribed authority or any other person
authorised by it in this behalf may, within the tourist area, inspect at
all reasonable timcs, the premises in whicha travel agent or adealer carries
on his business or any premises where a hotel is operated and require
such dealr, travel agent or hotel-keeper to produce any document kept
in pursuance of this Act or the rules made thereunder for inspection.

59. Proceedings  before the prescribed authonty to be jodicial procee-
dings.—All proceedings before the prescribed authority under this Act
shall be deemed to be judicial procecdings for the purpose of sectlon'i 193
and 228 of the Indian Penai Code, 1860 (4:: of 1860).

60. Indemmity.—No suit, prosecution or other legal proceedmg what-
sogver shall lie against the Govcrnment ot any persou jn respect of any-
thing which isin good faith done orintended to b2 donc'undcr this: Act,

61. Power of the Govemment to apply the Act to other persons.—
The Government may, by notification in the Official Gazette, direct that
all or any of the provisions of this Act ‘or of the rules made thereunder
shall, with such exceptions, adaptations or modifications as may be
considered necessary, apply to persons doing the business in a tourist
arca of outdoor photography or of letting or plying for hire house-boats,
dongas, bathmg—hoats shikaras, automabile ‘vehicles; ‘tangas, dandis,
pithus, ponies or to such other persons as may be specified in the notifi-
cation and the prescribsd authority may ﬁx the rates to. be thurged for

the scrvicesto be rendered. - o '

62. Power to make rn[es.—{l) The . Gove: ‘ament may by not:f'lcatlon
in the Official Gazetie make rules for carrying out the purposss of this
Act.

A Inparncular and without prejudice to the generahty of the fore-
going power, such rules may provide for, —

(#) the maintenance of registers, books and forms by ‘hotel-
keepers, or. travel ageats, for . conduct” of business;

(6} the form of application for registration aad oI‘ C”"l.'tlflC&tG of
registration; e

(c) the feefor regisiration;. o

d) - the manner of giving notwcs "under t}:us Act;

e)  manner of publication of the narnes and addresses of the- persons
removed from the register or -to whom reglstrat:on has been
reflused;
classification of hotels and travel agents, .

) qualifications for reg;stratmn as travel agents. and gu:de.s,

(/) manner of publication of the names “and addresses’of the per-
sons and the hotels removed from the rcglster or iq. whom
registration has been refused; .

{f) the manner in which adealer, a- hotel- -keeper, or. a. travel agent

- shall be-black-listed and the publication of nawmes ‘and addres-
ses of such a dealer, hotel-keeperor a iravel agent;

{j}. the place where the prescribed authority shall-hold inquiry
under this Act; and

(%) . all matters exprcssly reqmred to be prescnbed under thls Act

LR
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(3) Al rules made under this section shall be subject to condltlon of
previous publication.

63 Repeal and savings.~The , Himacha] ‘Pradesh Registration of
Hotels and Travel . Agents Act, 1970 (22 of 1970} is hereby repealed

Provlded that anythmg done or .my actlon taken (1nc1udmg any
notification issued, certificaté or permnss:on _granted, or proceédings com-
menced or continued) under the provisions of the said Act, shallbe
deemed - to have been ‘done or taken under the corresponding provisions

of this ' Act.
[Aurhanrauve English text of rhe .ﬁrmachal Pmde.s‘h S{?rqvar Samparri
Adhr:grakan Adhiniyam, 1988 (1988 ka Adhmuam Sankﬁyank 1)
- passed in Hindi] - '

. THEHIMACHAL . PRADESH REQUISmoﬁ OF IMMOVA-
BLE PROPERTY ACT, 1987
. (Ast No, iof1988)1

ARRANGEMENT OF SECTJ;ONS
Sachons

Short ntle, extent and commencement
- Definitions.
Power to reqlnsmrm lmmovable p,rogerty. -
- Power .to take possessicn of :eqmsltloned propert'y
Rightsover requisitioned property.
Release from requisition. '
Application for release from reqmsmon )
" Furthet” applicationfor ’ releate from- requisition.: -
" Principlésand methods ‘of ‘deterinining’ compensatron

WPﬂ?H%PP“

10. Payment of compensation;

11 Appéal from'ordér of requisition

12. Appeal from order of ‘cotiipétent’ authonty rewetmg apph-
cation " for * reledse frémrediisition. " -

13. Appeal from' awzh’d in réspect oF ‘cofapensation:

14, ‘Competent' aiithority- and arbiiratog* to' hmfe 'certain ‘powers

of civil courts.
- 15. Power to obtain information.
16.. Power 1o enteraiid ‘idspedt.:
7., Sérvice ‘of notlce ‘and - order. -
18. Faseméit not to-be ‘disturbed. .
- 19, Delegation of powers. o
.20. - ?rptecuon of qctmn faken in'gbod fdith,
. 21, Bat of jurisdiction | bf‘ felvil couits.”
gj Pénaly” for ' offentds,” -
23, Certdin ‘perdonsTto bs" phbllc servant‘s

24, Power to make rules.-

25. Va dat:on “of” ceftail re juisitions* of" mimovable 'properties.

36.” Powei; to, recoverrent ortdainagss in respact of requisitioned
_plgpperty i arrears s of Tahd'revéiiue;

27. Repedl and'"-savings. :

[ Passed in Hindi by the H.P. Vidban Sablia. For~ Statement or
Objects and Reasons see. R. P, Extra., dated —at page—~
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(Issued and published in Hindi in R.H.P. Extra., dated 29-7-1995
P. 31?9"80). N b P
Shimla-2, the 29th July, 1395

No. EXN-F(10)2/83-J,—In exercise of the, powers conferred by sub-
section (1) of section 22 of -the Himachal: Pradesh - Gengral Salss-Tax Agt,
1968 (Act No. 24 of 1968), SGéUbﬂT@Btoﬁ,tﬁe:H}mﬁchaﬂ Pradesh Passengers
and Goods TaXation Acty 1955 (Act,No. 15 of £953) and -sub-section
(1) of section 5 of the Himachal Pradesh Taxation (on ' Certain Goods
Carried by Road) Aet,” 1991 (At No. T0'f; [991), the Governor,
Himachal Pradesh i pleased t° ordsr The esta] lishment of .check postsf:
barriers at the following plades with Tmmediatereffpet:—~ ' =~ -

Si. No. Name of barrier and Bistrict_
1. Polion (on UnaJejion Road) ‘District Tna.
2. Duleha{ (OIII.I Una-Garhshanka; Ittdoad) District Una,
.3. Bathu-(oa Una-Santokhgarh; Tahliwal, Nyrpur Bad{, Road).
4. 'Basdehira (on Kalsheta- t:'ﬁd‘eh'ré'R’o’é‘cl)]Ib){EﬁgfctU%fa.h S92
5. Beefan(On Beétan-Sihgha Road) District Una.

(R. H.'P- Extra., dated 29-7:1995, p. 3180).

—tda s

(Issued and published in Hindi in R H. P. Extra. daled, 18:10:1995,
p. aYEsy, U .o ,
Shimla-2, the 11th October, 1995

No. EXN-F(10)2/83.—In exercise of the powers conferred by sub-
sc;ctio:}x (N of seclifqng?sls)of the Hilinz(éhalff‘[ﬁ_d_esh_G_enc.t?l_Sales Tax Act,
1968 (Act No. 24 of 1968), section 14-B of the Himachal Pradesh.P, -
gers and Goods Taxation Act, "T955"(Act! N?.E?I'S‘l?f i]’;SS)S'gndqszﬁb'-'
section (I) of section 5 of the Himachal Pradesh Taxation (on Certain
Goods Carried by Road) Act, 19917 {A¢t No. 10 of 1991), the Governor,
Himachal Pradesh is pleased to order the establishment of barrier at
Dhangy- Majia-Rbad in Kanfra' district ‘71 ~i Lingsildte T hane 1

R.H.P. Bxtra., dated 18-10-1995, p. 4166).

THE HIMACHAL PRADESH RECISTRATION OF TOURIST TRADE
- (AMENDMENT)ACT, 1905 - -

(e No: 10 o 1995

LI ERT

ARRANGEMENT OF SECTIONS
Sqﬂfqn.)‘ . ' .5{ [ATRIANN L EERY .. Hd .IEJ.'M LR
Short title.
Amendment of section 3.
Amendment of section 10.
Amendment of section 12.
Amendment of section 13.
Amendment of section 16.
Amendment of section 42.
Omission of section 55.

LNAL A LN
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PSS S S R O T LU AL A T 1 N PR
_ ., (Receiveds the assent. of the, Governor,,, Himachal Pradesh on the
: th,_fl}ly;:‘l:aggan_d was published.in Hindi-and English in R.H.P. Extra,,
ated 2-8-1905, p. 3205-3206 and 3207-3208).

An Acg rg}_ amend the, ;ﬂ'mgcﬁal Pradesh Registration of Tourist Trade Act,
1988 (A4¢t No-'© of 1988).

. B it enapt,src.i‘.,by,}.he,,b;zisg.t.ixc Assembly, of Himachal Pradesh in
the Forty-sixth Year of the "Republic of India, as follows:—

1. Short title.—This Act may be called the Himachal! Pradesh
Registeation of Tourist Trade (Amendment) Act, 1995.

2. Amendment of scetioy 3. Y& séotion 3 of the Himachal Pradesh
Registration of Tourist Trade Act, 1988 (9 of 1988) (hereinafter called
the principal Act),—

() in glawse Q) .theywords Alor.providing accommogdation, , duting
the season on daily/monthly rent to persons other than tourists™
shall be omitted.

(if) Tor clausé (o), the Tollowing shall be substituied, namely:—

“(0) “Seasod”’ médns. thepefiod from 15th April to-30th-June;
and from I5th September to 15th January ; and the rest of
. m\the pgrio'd_ will r,;q?s_t!itu_ge “off se'asqr_l_f_‘,;kand‘ .
(#if) i elusd (7 the" Words *“from 'a;"Ly part of Iadis or outside
India” shall be omitted, :

3. Amendment of section 16.—In section 10 of the principal Act,
the following sub-s?(?ébn 4y "'a‘.ﬂPbe'Iéﬂ(geﬂ;"naﬁiglﬁ —

“(4) No personshalloperate a hotel in-a'tourist aréa ‘unless it is
tegistefed in Actordance with the provisions’of this Act.”
- 7 Arj-&n;éﬁﬁii;éntﬁf::e;&tiﬁ'; ‘12.5-—-Iiiis¢ct_idi}‘ 1;,;:;&&# g}au;o‘g (5') of the
prificipal® Act; ‘the followiny clause (g) shdll'be added, namely:—

“(g) if the hotel-keeper fails.to.produce. the proof that the structure
of the hotel has been built-up jp @accordance withi the - building
bye-laws made under the provisions of the Himachal Pradesh
Town and Country Planniag-Act, 1977 (12 of 1977), or of the
Himachal Pradesh Panchayati Raj Act, 1994 (4 of 1994), or of
the! Hithachal Pradesh Miinicipal,.Adt]- 1994 (13..0f.1994); ior
of the Himachal Ptadssh Muunicipal Corporation Act, 1994
(12 0f 1994), asin force in the area.”

A iy LAY AL fe cLhend, - DU TTEE < B SANVE S W ]

5" Amendméat of seétion 13 In Section 13 of the pri:'itci}pal A:L:t, for

clause (#), the follow:ng clause shall be substituted, namely :—

“(h) if the hoteEkéeper.. makes stfuctural changes in the hotel with-
out the approval of the Development Authority constitufed
under the Himdchal:PradeslH Towa and Country Planiing-Act,

.. 1977 (12 0f 1977) of any oth=r focal authority concerncd,”

1.. Rassed,in Hindihy the: Himachal) Pradesh Vidhan. Sabha.. For Statement of
objects and R:asdns sze R.H.P. Bxira., dated 7-4-1995, p. 1569 and 1573,
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6. Amendment of section 16.—In section 16 of the principal Act,
in clause (@), for the words “board or lodge or for both from persons
staying therein or from ather customers”, the word “lodge” shall be
substituted. : ) .

7. Amendmept of section 42,—In section 42 of the principal Act, the
Explanation shall be deleted.

8 Omission of section 55.—Section 55 of the principal Act shall be
omitted.

NOTIFICATIONS AND RULES
' Under .

THE HIMACHAL PRADESH RAEéng]'I"%aTION OF TOURIST TRADE

ENFORCEMENT OF THE PROVISIOﬁS OF THE ACT

(Issge)d and published in Hiadi in R.H.P. Exira., dated 4-10-1995,
p- 3965). )

TOURIST AND CIVIL AVIATION DEPARTMENT
NOTIFICATION
Shimla-2, the 21th September, 1993

No. 53/86 TSM(Sectt.)-I.—In exercise of the powers conferred by
sub-section (3) ‘of section 1 of the Himachal Pradesh Registration of
Tourist Trade Act, I988 (Act No. 9 of [988), the Governor, Himachal
Pradesh is pleased to appoint the 4th day of October, 1995 as the date
on which the Himachal Pradesh Registration of Tourist Trade Act, 1988
shall come into force.

(R.H.P. Exira., dated 4-10-1995, p. 3966).

© THE HIMACHAL PRADESH REGISTRATION OF TOURISM
' TRADE RULES, 1995

(Issued and published i Hindi in R.H.P. Extra,, dated 4-10-1995,
p. 3967-3989). _

Shimla-2, the 26tk August, 1995

No. 5-3/86-TSMC (Sectf}-1..—Tn exercise. of the powers conferred by
section 62 of the Himachal Pradesh Registration of Tourism Trade Act,
1988 (Act No. 9 of 1988), the Governor of Himachal Pradesh is pleasedto
make the foilowing ryles, the same having been previously published in the
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